
BEFORE  

HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

AB(SH) 102/2013 
 

31.07.2013 
 
  Heard Mr. A.H. Hazarika, learned counsel appearing for the 

petitioner and also Mr. R. Gurung, learned P.P appearing for the respondent. 

  The learned P.P is directed to produce the case diary as well as the 

bail objection report. 

  Mr. A.H. Hazarika, learned counsel appearing for the petitioner 

strenuously contended that an interim order is called for inasmuch as the 

petitioner is a Practicing Doctor as well as a Consultant Physician and also 

Gynecologist working in the Life Care Hospital and Research Co-operative 

Society Limited at Goalpara Assam and he is wanted in connection with the 

case, i.e. Tura woman P.S. Case No. 25(6)/2013 under Section 

120(B)/315/316/34 IPC. It is the case of the petitioner that he was giving only 

medical treatment to the victim. 

  In the interim, it is provided that in the event of arrest of the 

petitioner in connection with the above case i.e. Tura Woman P.S. Case No. 

25(6)/2013 he shall be released on bail for a bail bond of Rs. 15, 000/- with a 

surety bond of the like amount to the satisfaction of the court of ADM, Tura till 

the next date i.e., 28.08.2013. 

  List this case on 28.08.2013. 

 

 

                                                                                                       JUDGE 

 

S. Rynjah 

 
 
 
 
 
 



 
BEFORE  

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

 

 

Cont.Cas(C) [SH] 22/2012 
 

31.07.2013 
 
 

As prayed for by the learned counsel appearing for the 

parties, list this case on 21-8-2013.  

 

                                                   

JUDGE 

S. Rynjah 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



 
BEFORE  

HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

Crl.Rev.P.(SH) 50/ 2013 
 

31.07.2013 
 

Heard Mr. J.M. Thangkhiew, learned counsel appearing for 

the petitioner and also Mr. N.D. Chullai, learned senior P.P. 

assisted by Mr. R. Gurung appearing for the respondent. 

   Issue notice returnable within 2 (two) weeks.  

 On the next date the learned senior P.P. shall produce the 

case diary and also apprise this court of the latest stage of 

investigation of the case. 

Petitioner is to take steps for service of notice to respondent 

No. 4 to 17 by registered post with A/D as well as ordinary post 

within 5 (five) days. 

   List this case on 21.08.2013. 

 

 

                                                                                                    JUDGE 

 

S. Rynjah 

 
 
                                                                            
   
   
   

 
 
 
 
 
 
 
 
 
 



 
BEFORE  

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

 

 

M.Caveat Petn [SH] 136/2013 
 

31.07.2013 
 
 

Heard Mr. R. Kar, learned counsel appearing for the 

Caveator, i.e. respondent No.4 in the connected writ petition.  

Caveator will be heard at the time of consideration of the interim 

prayer, if any, in the writ petition. Accordingly, Caveat Petition 

stands discharged. 

 

                                                   

JUDGE 

S. Rynjah 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



    BEFORE  

         THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

 

Review Pet. [SH] 9/2013 
 

31.07.2013 
 
 

Heard learned counsel appearing for the parties and also 

perused the present application for review of the Judgment and 

Order of this Court dated 1-7-2013. By the said Judgment and 

Order dated 1-7-2013, the writ petition, i.e. WP(C)[SH]88/2012 was 

disposed of as infructuous, with the observation that it is left to the 

wisdom of the petitioner to approach the appropriate authority 

against the respondent No. 3-14 for the alleged mis-appropriation 

of fund.  

Nowhere in the Judgment and Order dated 1-7-2013, this 

Court made the observation that the respondent No. 3 – 14 had 

mis-appropriated the fund. The Court very cautiously used the 

words “alleged mis-appropriation of fund” and there is no finding 

regarding mis-appropriation of fund by respondent No.3 -14 in the 

Judgment and Order dated 1-7-2013. 

Mr. MF Qureshi, learned counsel appearing for the 

petitioners strenuously made the submission that the writ petition 

WP(C)[SH]88/2012 is required to be considered and disposed of  

after consideration of the affidavit-in-opposition filed by the 

respondents. The re-hearing of a case which is already disposed of 

is not the purpose for filing review petition. 

In the above circumstances, this Court is not inclined to 

allow this review petition. Accordingly, this review petition is 

dismissed. 

                                                   

JUDGE 

S. Rynjah 



BEFORE  

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

 

WP(C) [SH] 215/2013 
 

31.07.2013 
 
 

Heard Mr. N. Khan, learned counsel appearing for the 

petitioner and also Mr H.Kharmih, learned counsel appearing for 

respondent No. 1, 2 and 3. 

Issue notice returnable within 4(four) weeks.  

There is a prayer for interim. In support of interim prayer, the 

learned counsel appearing for the petitioner strenuously contended 

that the impugned order dated 23-7-2013 was issued in clear 

infraction of the direction of this Court in the Judgment and Order 

dated 28-5-2013.  

Mr. R. Kar, learned counsel appearing for the respondent 

No.4 contended that the respondent No. 4 is filing affidavit-in-

opposition within one week.  

In the peculiar circumstances of the case, this Court is of the 

considered view that an interim order is called for. Mr. R. Kar, 

learned counsel appearing for respondent No.4 contended that the 

petitioner has not yet handed over the charge to respondent No.4. 

In other words, he is still functioning as Secretary, VEC.  

In the circumstances, status-quo as on today is to be 

maintained so far as the VEC of the East Patharkata is concerned, 

till the next date.  

List this case again on 14-8-2013.  

 

                                                   

JUDGE 

S. Rynjah 

 



BEFORE  

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

WP(C) [SH] 327/2013 
 

31.07.2013 
 

Heard the submissions of the learned counsel appearing for 

the parties at some length. It is the case of the petitioner that there 

is another place for shifting the market temporarily for a period of 

12(twelve) months.  

The Shillong Municipal Board is proposing to develop the 

Jail Road evening market which is a very old market. The market, 

i.e. the Jail Road evening market is required to be shifted 

temporarily to a place by making make shift stalls. As per the 

Shillong Municipal Board, the most suitable place for shifting the 

market temporarily by constructing make shift stalls is the Jail 

Road.  

To the contrary, it is the case of the petitioners that there is 

another suitable place. In order to ascertain the point raised by the 

petitioners, the authorities of the Shillong Municipal Board and the 

Meghalaya Urban Development Agency, Shillong shall submit a 

report as to whether there is a suitable place other than the Jail 

Road where the make shift stalls temporary, only for a period of 12 

(twelve) months are to be constructed. 

The said authorities for submitting the report, may inspect 

the spot in the presence of the petitioners within a weeks’ time. It is 

made clear that the said authorities may inform the petitioners of 

the date for inspection and the report should be submitted within 

12(twelve) days from today.  

Hearing will continue on 20-8-2013.  

Registry is directed to furnish the copy of this order to the 

learned counsel appearing for the parties in the course of the day. 

List this case on 20-8-2013. 



 

                                                   

JUDGE 

S. Rynjah 

 

 
 

 
 
 
 


